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WRITTEN ANSWERS TO QU STIO S 

Re triction On The Sale Of Panghat And 
Rath Vana pati Ghee 

*392. SHRI MANOHAR LAL 
SAINI: Will the Minister of F OD 
AND CIVIL SUPPLIES be plea ed to 
refer' to the r ply given t Un tarred 
Question No. 206 on 25 Jul y, 1983 
regarding product ion and sale of Pangha t 
and Rath Vanaspati Gh c and tate: 

(a) Whet her Government propo~c 

to fix with immediate effl!ct ] 0 per cen t 
ofghee packd in Pangha t tin s as the 
limit for packing of ghcc in small tins; 

(b) the reasons that restriction on 
the sale of Pangha t ha. be n im posed 
but there i no su(;h re triction on the 
sal of other brand vis. Gane h o. 1, 
Dalda, Gopa], Sunehri Tir, Gagan, 
Rajhan, Sohna, Chctak, Hanuman, 
Boat etc; and 

(c) Will the restrictions on the sale 
of Panghat ghee b", al 0 lifted since 
this create shortage in the market 
Viz-a-Viz blackmarketing by the retail 
licence holders ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI BHAGWAT JHA 
AZAO) : (a) to (c) Government of India 
have stipulated that, by 31-S-S3, the 

production of vanaspati by a vanaspati 
unit, during any cal ndar month, in 
mall pack, i.e., 1 kg, 2 kg 4 kg and 

5 kg, both in tine a well a in hi h 
den ity polythene containers, hall be 
so r gulated a not to e ce d 90% of 
its average monthly production of 
vana pati in mall pack, during the 
oil year J 9 I-S2. This order will 
uniformly apply to all vana pati units 
manufa turing mall pack. 

The restriction on production of 
mall pack is e p cted to increa e the 

availability of vana. pati in loose form 
to meet the requirement of gener I 
con 'um r . 

Public Di tribution tern Throu h ~ alr 

Price hop 

*393 . HRI KRI H A UM R 
GOY L: W ill the Mini ter fOOD 
A D LVIL SUPPLI be pl 'a ed t 
state: 

(a) Whether G rnrn 'nt are awar 
of di atisfa ti n about thl: public 
di tri uti n s_ stem thr ugh fair price 
hopo; in r gard to qu:llity and qUdntity, 

wight and rn~a tlr~-;, i ;· rcgular o;uppli 
and unfair ser i by the h pkeep ;.r ·; 

(b) Wh~ ther overnm .... nt propo e 
to modernise the public distribution 
sy tern by rnJking provision like pre-
cleaning of foodgrnin", plcking puis , 
maida, . uji and sugar in polythene bags 
ct .; and 

(c) if so, the deta i Is there of ? 

THE Mf lST R OF STATE OF THE 
MINISTRY OF FO D D CIVIL 
SUPPLIES (HRI BH GWA T JHA 
AZAD) : (a) to (c) Under the pre cnt 
scheme of public distribution of e sential 
commodities , the organi -ation and 
admini tration of th~ Public Distribution 
System in the respective States is 
primarily the responsibility of the con-
cerned State Government. In the 
guidelines given by the Central Govern-
ment, the State Governm nt have 
already been asked to review the working 
of the system fro"U time to time and 
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to ee that it works in a smooth and 
effective manner. For maintaining the 
supply-line, the State Governments have 
been urged to effect a greater degree of 
coordination in repect of lifting, storage, 
tran portation and distribution of 

'e ential commoditie through the fair-
price shop. They arc a Iso to ee that 
the e commodities do reach the bona fide 
on umer at pre-fixed prices. Checks, 

both regular and . ul'prise, ar to b 
undertaken by the 10 al authorities of 
the State Government on the working 
of th fair-price shops to see that 
irregularitie do not take pIa e. where-
ever such irregularities are detected, 
strict action under th law j . to be 
tak n. In order to a ociate the genera l 
publ ic Wilh the working of the sy tern, 
t.he Sta tc Governmen ts have been told 
t et up Advi. ory /Vigilance Committee. 

t the field level whi h could keep a 
watch on the working of the Public 
Oi tribution ystem in their area. 
Reports received from the ' tatc Govern-
ments how that they have been taking 
a tion j n accorda nee wi th the above 
guidelines. omplaints about di atis-
faction with thl.! Public Di tribution 
Sy tern, whi h are received by the 

entra) Government, are passed on to 
the concerned SlJte Government far 
appropriate action . 

Under the pre cn t • cherne of Public 
Oistributi n, the Central Government 
suppli~s wheat. rice, ugar, imported 
edible oil, kerosene, soft coke and 
controlled clo th through the sy. tern. 
Gen rally peaking, the enlral Govern-
ment i in favour of is, ue of these 
commoditi in bulk rather than in 
packed form so as to put down on the 
cost of distri bution and thu to keep 
the is ue~prices of these c mmodities 
at a level where they could be afforded 
by ev n the weak r section of the 
society . Nevertheles, as the ystem is 
administered at the local level by the 
State Governments, it i for the latter 
to consider whether it would be feasible 
to pack any of these commodities 

before i sue. 
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atift e Exten i II 

*395 SHRI VILAS MUTTEMWAR : 
Will the M inister of WORKS AND 
HOUSING be pleased to state: 

(a) whether General Development 
Plan of Indrapra tha Exten ion 
(Shahdara Zone) wa finali ed som time 
in 1971 and Jand was allott to boo e 
building cooperative societie ; 

(b) whether building plan have 
not been released to most of the house 
building coop:!rative societies in that 
area and many of the societies plots 
are not inhabited; 

(c) whether peripheral crvice 
like water and ewarage facilities have 
been provided to the residents of the e 
societie ; 

(d) if not~ why even after 12 year, 
these basi facilities are denied to the 
resident of these societjes even after 
recovering peripheral charges from 
them , amounting to several lakhs of 
rupees; and 

(e) by when these facilities are 
expected to be avai lable to the residents 
of the area? 

THE MINISTER OF PARLIAMEN .. 
TRY AFFAIR 'S AND WORKS AND 
HOUSING (SHRI BUTA SINGH): (a) 
General Development Plan of Indra-
prastha Extension II (Shadara Zone) 
con ists of two parts. One part covers 
Zones E·g and E-12 and the other part 
covers Zone E-9, E-l0 and E-l1. The e 
were prepaTt'd for allotment of land to 
the cooperative hou e building societie 
and were finalised by Delhi Development 
Authority in Decemb f, 1912 and August, 
1971 re pecti ve'ly. 

Out of. 43 coo rativ · hou 
~ocictjes in thi area buildin 

be relea e4 in res)' t of 38-




